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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 614 OF 2025

IN THE MATTER OF:

Ashish Sagar Dixit .... Applicant
Versus

State of Uttar Pradesh & Ors. ...Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO.4, UTTAR
PRADESH POLLUTION CONTROL BOARD

I, Dr. Madhavi Kamalvanshi, aged about 55 years, W/o Dr. Arvind

That in the official capacity mentioned above, I am acquainted
with the facts and circumstances of the case and as such I am

competent and authorized to swear this affidavit.

2. That the applicant has raised an issue of illegal sand mining

’—\\J: by Respondent No. 5, M/s New Eureka Mines and Minerals
=

directed as under:
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“We deem it proper to form a joint Committee comprising of
a representative of the Member Secretary, CPCB, RO,
MoEF&CC, Lucknow, a representative of the Member
Secretary, UP PCB and District Magistrate Banda. The
District Magistrate Banda will act as nodal agency in this
joint Committee. The joint Committee will visit the site,
ascertain the extent of illegal mining which has been done by
the Respondent No. 5, extent of illegal mining, if any, done by
the Respondents No. 5 on the field of the Applicant and Gram
Sabha land, the truthfulness of the allegations made by the
Applicant in the OA and the preventive and remedial
measures, if any, taken by the local Authorities against such
illegal mining. The joint Committee will also ascertain the
extent of environmental damage caused and the
environmental compensation which is required to be levied to
compensate the said damage. "

That in compliance of the directions, the joint committee
conducted the inspection of the site on 18.02.2026, A trye
copy of the inspection report dated 18.02.2026 is annexed

erewith and marked as Annexure R4/1.

irected as under:

5. Meanwhile, respondent nos. 1 to 4 are directed to ensure
appropriate punitive action against the project proponent if
he is indulging in illegal mining even during the pendency of
this original application and submit the report before the next
date of hearing.

That the District Magistrate constituted a joint committee vide
its letter dated 09.03.2026 comprising Sub-Divisional
Magistrate Pailani, Circle Officer, Sadar, RO Banda and
Mining Officer Banda for conducting the inspection. A true
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copy of the letter dated 09.03.2026 is annexed herewith and

marked as Annexure R4/2.

7. The said constituted joint committee has undertaken the site
visit and carried out the inspection of the site in question on
14.03.2026.

A true copy of the Joint Committee report along with its
respective annexure is being annexed herewith and marked as

Annexure R4/3.

8. That in pursuance to the direction passed by this Hon’ble
Tribunal the UPPCB vide its letter dated 16.03.2026 has
requested to the Mining Officer Banda to provide the
information of the action taken against the Mining Lease in

question.

In continuation to the abovesaid letter the Mining Officer

Advectie

ANW* -~
HQ-3 1812000 } < lldesired information to the UPPCB.

9. That in compliance with the order passed by this Hon’ble
Tribunal, the Environmental Compensation for the violations
was calculated basis the information received.

A true copy of the Environmental Compensation calculation

annexed herewith and marked as Annexure-R4/4.
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10. That the present affidavit is being submitted before this
Hon’ble Tribunal for kind perusal and consideration.
\Mu/

DEPONENT

VERIFICATION:

Verified at Banda on this the 17" day of March, 2026 that the

contents of above affidavit are true and correct to my knowledge

based on records and information received and believed to be true,

No part of it is false and nothing material has been concealed

/
DEPONENT
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Annexure R4/1

5

Joint investigation report

In the matter of Hon'ble Tribunal in OA No. 614 of 2025, Ashish Sagar

Dixit vs. State of Uttar Pradesh and others

1.0. Background

The opei*at:ive portions of the order dated 03.12.2025 passed by the Hon'ble Tribunal 1n
OA No. 614/2025 Ashish Sagar Dixit vs. State of Uttar Pradesh and others, filed in
Hon'ble National Green Tribunal, New Delhi, are as follows:-

“8. Having regard to the seriousness of issue involved in the matter, we also deem it proper to form a
joint Committee comprising of a.representative of the Member Secretary, CPCB, RO, MoEF&CC,
Lucknow, a representative of the Member Secretary, UP PCB, and District Magistrate Banda. The
District Magistrate Banda will act as nodal agency in this joint Committee. The joint Committee
will visit the site, ascertain the extent of illegal mining which has been done by the
Respondent No. 5, extent of illegal mining, if any, done by the Respondents No. 5 on
the field of the Applicant and Gram Sabha land, the truthfulness of the allegations
made by the Applicant in the OA and the preventive and remedial measures, if any,
taken by the local Authorities against such illegal mining. The joint Committee will also
ascertain the extent of environmental damage caused and the environmental compensation which is
required to be levied to compensate the said damage. The joint Committee will carry out this exercise
within a period of six weeks and submit the report within eight weeks.

9. Counsel for the applicant is directed to supply a copy of the OA, along with enclosures to the
counsel for the State of UP within three days.

10. List on 25.02.2026.”

2. Nominated Committee Members

2.0.

3.0.

Pursuant to the above order passed by the Hon'ble Tribunal, the District Magistrate,

Banda, was designated as the nodal agency. The District Magistrate, Banda, constituted an

investigation team and appointed the Additional District Magistrate Shri Kumar
Dharmendra(F/R) as the representative. The investi

gation team included Mr. Sandeep
Roy, Scientist 'E', representing the

Central Pollution Control Board (CPCB); Dr.
A.K.Gupta, Scientist 'E', representing the Ministry of Environment, Forest and Climate

Change (MOEF&CC), Regional Office, Lucknow; and Dr. Madhavi Kamalvanshi,

Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB), Banda, representing
the Uttar Pradesh State Pollution Contro] Board,

Meeting of Joint Committee:

The designated team members discussed the matter via video conferencing on 6 February
2026 and scheduled an on-site inspection for 18 February 2026,

Inspection and Monitoring of the Joint Committee and its observation:

The site inspection was conducted on 18.02.2026. The investigation report is as follows:

Ny
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3.1 The Forest Department has issued a No Objection Certificate (NOC) No. 1420/33-1,
dated 10.12.2018, to the respondent no.5 mining lease area (Annexure—Ol). A notice
has been issued to the lessee from the office regarding planting of trees in accordance with
the Forest No Objection Certificate issued by the Forest Department.

3.2 The Mining Department, Office of District Administration, Banda vide letter no
354/Khanij-30, Banda dated 09.1.2023,inviting e-tender with e-auction notice. (Copy
of letter is Annexure-02).

3.3 ALetter of Intent (LOI) has been issued by the Mining Department, Office of District
Administration, Banda vide letter no. 1044 /Khanij-30, Banda dated 29.3.2023. (Copy
of LOI letter is Annexure-03).

3.4 The Mining Department, Office of District Administration, Banda issued a cluster
certificate vide letter no 1164/Khanij-30, Banda dated 08.12.2023. (Copy of letter is
Annexure-04).

3.5 Respondent no.5 has obtained Environmental Clearance (EC) for the said mining lease
area, whichSEIAA-UP has issued vide EC Identification No. EC24B0107UP5242320
Ndated 08.10.2024 (Copy of EC is Annexure-05).

3.6 Respondent no.5 has obtained consent to operate (CTO) vide letter no.
224261/UPPCB/Bnda (UPPCBRO)/CTO/both/Banda/2024 dated 02.12.2024, which
is valid from 02.12.2024 to 31.12.2028, issued by UPPCB for the Sand/morrummining
(383267 cubic meter/year) (Copy of CTO is Annexure-06).

3.7 Mining lease of sand/morrumin Khata No. 73/1, 73/2, 77/1, 77/7, 89, 101/1, and
102/1, total area of 26.62 hectares of land of village Sarikhadar situated in Tehsil Pailani
of district Banda has been approved/executed from 11.12.2024 to 10. 12.2029 in favour
of Director Shri Himanshu Meena S/o Shri R.L. Meena R/0 Needad, Harmada Jaipur

(Rajasthan).
The geocoordinates of the said mining lease area are as follows:-
Point Latiude Longitude

A 25°42'06.78"N 80°18'44.29"E
B 25°42'41.34"N 80°19'27.78"E
(& 25°42'32.10"N 80°19'28.50"E
D 25°42'32.10"N 80°19'32.07"E
E 25°42'04.50"N 80°18'47.00"E

3.8After examining the mining area in question and matching it with the KML file prepared
as per the prescribed geocoordinates, plot number, and area, it was found that in the said
OA No. 614/2025 filed in Hon'ble National Green Tribunal, New Delhi, apart from the
applicant Shri Ashish Sagar Dixit, 04 other persons were involved. Out of the said 05
applicants, 04 applicants, with their consent, have removed the soil/overburden from the
land falling in the said leased area, and the lessee has extracted the sub-mineral
sand/morum(consent letter Annexure-07). The details of the said 04 applicants,
whose land falls within the leased area, are as follows:-

N\
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S. Name Of Applicant Village Gata No. Area
No (In Hec.)
1- | Vinod kumar S/0 Ram Khelawan & 13 others Farmer | Sadikhadar 102/4 0.4380
2- Ram sevak S/o Mahaveer & 17 others Farmer Sadikhadar 102/3 0.5250
3- Dvdideen S/0 Ramuntha Sadikhadar 75 0.3850
4- | Ramesh Chandra S/o Chudubad & 17 others Farmer | Sadikhadar 102/3 0.5250

Of the five applicants, Mrs. U

lease area, nor has any mining been conducted on any of her la

sha Nishad's land does not fall within the mining
nd. During the

investigation, the leascholder was found to be mining within his approved area. Boundary

pillars were also found installed at the site.
Rule-68(1) of the Uttar Pradesh Su

that:-

b-Mineral (Prevention) Rules-2021 provides

“No person, who has right in any capacity on the land covered by a mining lease

or mining permit, shall be entitled to impose any prohibition or restriction on the mining
operations by the holder of such lease or permit of such land or to demand any sum by
way of premium or royalty for the removal ofminor mineral:

N

Provided that such person shall be entitled to get annual compensation from the
said holder of mining lease or permit for the use of the surface of the land for mining

operations, as may be agreed upon between them.”

3.9 The said mining lease was previously inspected on-site, the details of which are as

follows:-

a) A joint investigation of the mining lease in question was conducted by a joint team of
the Revenue Department, Police Department, and Mining Department on
26.12.2024, in which illegal mining/transportation of 1605.50 cubic meters of
sand/gravel outside the mining lease area was found. Therefore, in case of violation
of Rule-3, 58, 72 of UP Sub-Mineral (Prevention) Rules-2021 and Section-4 and 21
of Mines and Minerals (Development and Regulation) Act-1957, by issuing office
notice no. 4383/Mineral-30 Banda dated 30.12.2024 (Annexure-08), the lessee
was informed of Rs. 2,40,825/- as royalty and Rs. 12,04,125/- as mineral value,
totaling Rs. 14,44,950/- for illegal mining/transportation of a total of 1605.50
cubic meters of sand/gravel outside the mining lease area. The lessee has deposited
the alleged amount of Rs. 14,44,950/- through Challan No. AKV2500007069 dated
08.01.2025,under protest.

b) Again, a joint investigation of the said mining lease was conducted by a joint team of
the Revenue Department and the Mining Department on 18.03.2025, in which
illegal mining/transportation of 5376.25 cubic meters of sand/gravel outside the
mining lease area was found. Therefore, in violation of Rules 3, 58, 72 of the Uttar
Pradesh Sub-Mineral (Prevention) Rules, 2021 and Sections 4 and 21 of the Mines
and Minerals (Development and Regulation) Act, 1957, the lessee was informed by
Office Notice No. 5239/Mineral-30 Banda dated 21.03.2025 (Annexure-09), that
due to illegal mining/transportation of a total of 5376.25 cubic meters of
sand/gravel outside the mining lease area, a royalty of Rs. 8,06,437.50/- and
mineral value of Rs. 40,32,187.50/-, totaling Rs. 48,38,625/- was imposed on the
lessee. The lessee submitted an explanation to the said notice on 26.03.2025. As the
above explanation was not found satisfactory, the explanation was rejected and
disposed of through office letter no. 1311/Mineral-30 Banda dated 13.06.2025. The
lessee deposited the said alleged amount of Rs. 48,38,625/- through challan no.
AKV250016406 dated 05.06.2025 for Rs. 24,19,214/-, challan no. AKV250018081

Page 3 of 6
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dated 26.06.2025 for Rs. 24,19,214/- and challan no. AKV250018084 dated
26.06.2025 for Rs. 197/- under protest.

c) A joint investigation of the mining lease in question was conducted by a joint team of
Revenue Department and Mining Department on 21/22.04.2025, in which excess
mining/ transportation of 4635.25 cubic meter sand/ gravel within the mining lease
area and illegal mining/ transportation of 967.25 cubic meter sand/gravel outside the
mining lease area and mining at a depth greater than the prescribed depth was found.
Therefore, in case of violation of Rule-3, 58, 72, 60(2) of UP Sub-Mineral
(Prevention) Rules-2021 and Section-4 and 21 of Mines and Minerals (Development
and Regulation) Act-1957, by issuing office notice No. 514/Mineral-30 Banda dated
29.04.2025 (Annexure-10), for extra mining/transportation of total 4635.25
cubic meter sand/morum in the approved mining lease area, Rs. 6,95,287.50 as
royalty and Rs. 34,76,437.50 as mineral value, total Rs. 41,71,725/- and for illegal
mining/ transportation of total 967.25 cubic meter sand/morum outside the
approved mining lease area, Rs. 1,45,087.50 and Rs. 7,25,437.50 as mineral value,
total Rs. 8,70,525/- and for mining beyond the prescribed depth of 03 meters and
for violating the approved mining plan, environmental clearance certificate and
conditions of mining lease, the lessee was informed of the penalty amount of Rs.
50,000/ - as per Rule-60(2) of Rules-2021, total amount (41,71,725 + 8,70,525 +
50,000) Rs. 50,92,250/- (Rs. Fifty lakh ninety two thousand two hundred fifty
only). The lessee submitted the clarification of the said notice on 16.05.2025. As the
above explanation was not found satisfactory, the explanation was cancelled and
disposed of through office letter no. 2185/Mineral-30 Banda dated 12.09.2025.
Against the said alleged amount of Rs. 50, 92, 250/-, only Rs. 20, 00,000/- was
deposited by the lessee under protest through challan no.-AKV250033565 dated
24.12.2025; the remaining amount of Rs. 30, 92,250/- was not deposited.

d) Further, a joint investigation of the mining lease in question was conducted by a joint
team of the Revenue Department and the Mining Department on 16.05.2025, in
which illegal mining/transportation of 9774 cubic meters of sand/ gravel outside the
mining lease area and mining/transportation of sand/gravel in the river stream was
found. Therefore, in case of violation of Rule-3, 58, 72, 42(j) of UP Sub-Mineral
(Prevention) Rules-2021 and Section-4 and 21 of Mines and Minerals (Development
and Regulation) Act-1957, by issuing office notice No. 918/Mineral-30 Banda dated
20.05.2025 (Annexure-11), the lessee was informed of royalty Rs. 14,66,100/-
and mineral value Rs. 73,30,500/- and penalty fee Rs. 5,00,000/- totaling Rs.
92,96,600/-. The lessee submitted an explanation of the said notice on 16.06.2025.
The explanation was found unsatisfactory and was dismissed by office letter No.
2252 /Mineral-30 Banda dated September 25, 2025. Even after this, the lessee did
not deposit any money.

e)Against the notices dated 29.04.2025 and 20.05.2025 issued by the lessee, Appeal
No. 2034/2025 and Appeal No, 203372025 have been filed before the Hon'ble
Court, Commissioner, Chitrakootdham Mandal, Banda, respectively, which are
currently under consideration,

f) The lessee was ordered to deposit the total amount (30, 92, 250 + 92, 96,600) of
Rs. 1, 23, 88,850/- imposed by the District Magistrate Banda through office order
no.-2929/Mineral-30, Banda dated 30.12.2025. In connection with the matter, the
lessee filed a writ petition no.-1410/2026 New Eureka Mines and Minerals Pvt. Ltd.
vs. State of Uttar Pradesh and others in the Hon'ble High Court, Allahabad, in which

\"[/ ' Page 4 of 6
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the operative portion of the order dated 20.01.2026 (Annexure-09) passed by the
Hon'ble High Court is as follows:-

“4. Considering the facts and circumstances of the case, without adverting into
the merits of the case, we dispose off the writ petition with a direction to respondent
no.2-Commissioner Chitrakoot Dham Mandal, Chitrakoot to decide the
Departmental Appeal No.2033 of 2025 (New Eureka Mines and Minerals Pvt. Ltd.
Vs. State of U.P.) and Appeal No.2034 of 2025 (New Eureka Mines and Minerals
Pvt. Ltd. Vs. State of U.P.) filed by the petitioner under Rule 79 of U.P. Minor
Minerals (Concession) Rules, 2021 pending before him expeditiously, preferably
within a period of two months from the date of production of certified copy of this
order without granting any unnecessary adjournments to either of the parties.

5. It is expected from the respondents-authorities that during the pendency of the
" appeal, they will not press for recovery of the amount.”

Regarding the above order passed by the Hon'ble High Court, the Hon'ble Court,
Commissioner Chitrakootdham Mandal, Banda, was informed through letter no.
3547/Mineral-30 Banda dated 17.02.2026 (Annexure-10) of the District
Magistrate Banda. ‘

3.10. Respondent no.5 has placed boundary pillars without clear marking of Latitude/
Longitude.

3.11. As per EC condition, Respondent no.5 has not yet developed a green belt within &
outside of the lease area. However, Respondent no. 5 informed the joint committee
that they have done plantation on a regular basis in the lease area, due to a lack of
security as well as the absence of fencing, animals are destroying trees, but some
work of partial plantation under CSR had been done by respondent no. 5 in
park/playground of Sandikhadar village.

3.12 Respondent no.5 has to use a single approach road (Kaccha) to access the lease area;
however, near the lease area, the road (Kaccha) is bifurcated to access both ends of
the lease area for ease of transport operation.

3.13 Respondent no.5 has not established a permanent health care facility within 5 km of
i the lease area for local people.

4.0. Recommendation:

Based upon observation during the visit and available office records, the following is

recommended:
: 1. To satisfactory assurance of compliance, the Local Administration may constitute a
committee, comprising officials from the Mining Department and the UPPCB Regional
Office, to monitor the strict enforcement of EC, CTO, and Mining Plan stipulations in

their entirety
2. To prevent dust emissions, the local administration and Mining Department must ensure
that mineral haulage roads are all-weather/ black-topped and also ensure water sprinkling

by Truck-mounted water tankers.

3. The respondent no.5 must develop a green belt as per the EC and CTO conditions and
also ensure it’s security as well.

4. The respondent no.5 can upgrade/replace all boundary pillars as per the Mining plan with
Lat/ Long marking.

The respondent no.5 should establish a permanent health care facility within 5 km of the
lease area for local people.

Page 5 of 6
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v
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e
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“4. Applicant is directed to serve a copy of the IA No. 142/2026 to Counsel for all the
concerned partics who will have an opportunity to file the reply within two weeks.

S. Meanwhile, respondent nos. 1 to 4 are directed to ensure appropriate punitive action against
the project proponent if he is indulging in illegal mining even during the pendency of this
original application and submit the report before the next date of hearing.

6. Lenard Counsel for respondent no.5 also seeks three weeks’ time to file the reply.

7. List on 19.03.2026.”

H10 fABRY gRT YIRT SR MY B AgHA d TRl #eiean, qier &

ST ERAT—3723 / WfIoi—30, dfaT fAA1E 09.03.2026 RT WIUE dfar &1 dediel Y Rera
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* feaiy Aron @fuel wo—o0s) & wer ¥ e /Fenfea 2, ) wiig 2g 04 e Wiy
@1 TS fbar mar B widd WY gRT yeTa @eE ueer &5 B S fRHiG 14.03.2026 1
@1 T, e e e € -
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77/1,77/7, 89, 101/1 9 102 /1 Gl B4l 26.62 20 Y& ¥ I/ ARA BT G
geel faHie 11.12.2024 | 10122029 T W / fFwqifea 21
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RrlaifEe At sifvd Bet & fider 2 ) 3

WiF @ WY T G TR 7 U ¥ @ Brf v g 8 urn T g ag A
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g4 WG 1 FRIRT W0 5,00,000 /— W ST HRIAT AT |

FRA
@ YeeT & H fodiovre0 RN I N U TR Td @ Ueer & @) R o
et #PF W g B s BT g urn TR qen @ A 3 venfig —fre (et
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T s BRT e, ¢ fieeh ¥ Dt slovo w614 /2024 TN WIR R
T R P IR T2V 9 o § GRd SmAY fi 25022026 B e # AHH < QX
qE=y Uve MRe Wofdo, Ter Ho-73 /1, 73/2, 77/1, 71/17, 89, 101/1, 102/1, AT
W,aaﬂa—ﬁaﬁﬁ,w—ﬂwaﬁwmvﬁuaﬁqﬁmm$m$mﬁ
ST |

e T =R afdrexe, 9 el # AfTT_aNogo HRET—614 /2025 AT FR Qe
W@Emwmamﬁmﬁammzwzzozsa%g@amﬁrﬂaq%:—

...... 5. Meanwhile, respondent nos. 1 to 4 are directed to ensure appropriate punitive action against the
project proponent if he is indulging in illegal mining even during the pendency of this original application
and submit the report before the next date of hearing........ ?

a U BRa aiew, ¥ Reeh § Aifd_siloto w614 /2025 iy 9FR

AR T e 3P SR T 7 I # uIRT e fiAi® 25.02.2026 T 073 /1, 73/2,
77/1, 77/17, 89, 101 /1, 102/1, TH-WE W, Tede—e, wHue—dier ¥ "Rfad ®,

S & &9 P G e 8-

1. &f wraie 3 TEiE TH0SN0dI0—614 /1025 /2026 oI 16.03.2026 ERT WA WA
2R s, 72 feee A AT 3N0Y0 WEA—614 /2025 § F=dd G qRASHT W
@fre R, dfeT B @ T B A @ gEel 39 Fajed § Sueel R WM T
g3 UG far mar| (Gere—1)

> @i afen), dfaT @ UF Wea—3805 / @iei—30, dfar faFid 16.032026 ERT & W
g & S @ @ FRT B BRaE 3 gaa ad B T 7 |(ere—2)

T Ut ERa afrewer, 9¥ fieeh # AfTa afiovo WwA-614 /2024 AT WRR
AT T R 3P SR YT 7 I ¥ UIRa IR fid 25022026 F IguTe H HEH Y
R A oS fARed wofero, wer Ho-73/1, 73/2, 77/1, 77/7, 89, 101/1, 102 /1,
TS @R, qedia—dar, SiHue—diar B U39 He—3805 / Wivei—30, diaT faHid 16.03.
2026 ¥ 3ifd oY WAT B FIER SH G IRAGHT R FiaRelig afagfd @ o e
B

o 95 30122024 B AW WA 160550 TF HICX qlL/HRA B IWR A

H0—12,04,125 /—(®9 RE G IR §AR U ¥l Ifad A3) |

o f3AIF 31032025 B Y WIH 537625 ©A WX dlo/ARA B IOR A
0-40,32,187.50 / (P9 =1for o T 9K Ud Wl Herel g o 3 AE) |
o foTd 20042025 P FoT Y WAT 560250 B HeX (463525 T Hiex HIZMT <l

T B AR ey PR RS @ IE WA PR 8 A G BT + 967.25

T A AT NS P 9”@ IR g A TR B AT 91/ HRA BT ANIR

T G W0—42,01,875.00/—  (W0—3476437.50 /— + ¥w0—72543750/—) (Hd ®W

TR AT TH TAR 316 W T7R 95|

o [ 24052025 F Iy @ 9,774 T AR /AT PN AWK ®0—

73,30,500 /— (R IR oM@ 419 g9 g 9 ;";;ITL R

ST G IR | A Y I/ ARA G BT oIR Jod— B0 12,04,125 +

40,32,187.50 + 42,01,875.00 + 73,30,500 = 0 1,67,68,687.50 (BT TP PRI WEHS ol
WS TN B: W Wl O ware 9 A1)
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I o Priaor A€, 7 Reeh gRT o @ ag TafeRohg afigft @
Wy ¥ wrfeRfer Ri® 20.01.2020 (Recommendation on scale of compensation
to deal with the case of illegal sand mining) # affa Approach-2 @& JFaR
iRty erfegfef & o ferag @ -
Compensation Charged (Scenariao II — explicit accounting of NPV)
Risk Factor (RF) = 1
Discount Rate (R)= 5%
Market value of Illegal Mined Material (D) = 1,67,68,687.00
D* RF=1,67,68,687.00
e Present value of forgone ecological values (@ 5% Discount rate and over 5
Years)
PV =X, (D*RF)/(1+R)
= (1,67,68,687.00)/(1.05)' + (1,67,68,687.00)/(1.05)* + (1,67,68,687.00)/(1.05)’
+ (1,67,68,687.00)/(1.05)4 + (1,67,68,687.00)/(1.05)5
=Rs. 7,25,99,833.00

NPV = PV-D
=17,25,99,833.00- 1,67,68,687.00
=5,58,31,146.00

Total Environmental Compensation = 5,58,31,146.00

I SR et B gRea TEd gl AN Y Pl ws e fARew wofeto, Tmer Ho—
73/1, 73/2, T7/1, 77/7, 89, 101/1, 102 /1, IF—¥RE! W, Tediei—dall, SHIe—afal W 3y
T ¥ wfeReiy aigfii- wo 5,58,31,146.00/— (TR U BRI$ IETEH A FHAUN TR Th WA
fyferd ®UY 7E) B TR WM @ JgAled 8 HEdfy Afed AT |eX TR 2

= il
A ISR, Haredr

o
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v : oy s sRa s, € Reeh 1 AR alovo Wea—614 /2025 a2y AR

AT 99 e P SR _Yo¥ 9 3 ¥ yiRd ity fRAi$ 25.02.2026 @ U
D T=T H

Haied,
¥ DT Novo H@IT—614 /2025 AT AFR ARG 99 Re 3P SR U T 3 H
qiRT 3neer f&AIe 265.02.2026 & F&A 3 e —

Y nusesase 5. Meanwhile, respondent nos. 1 to 4 are directed to ensure appropriate punitive action against the project
proponent if he is indulging in illegal mining even during the pendency of this original application and submit the report
before the next date of hearing........ 2
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1. Rrenfer 7eiedr, SHue—diaT|
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